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In this aaolication under ct ion 19 of 

the JcThiinistrative Tribunals ict,1985, the aetitioner 

Prays to quash the order of an 	t 	ed in£ inment issu 	avour 

of Oposite Party No.5 and to direct the noposite narties 

Nos. 1 to 4 to apcoint the applicant in the oost of 2e1der. 

Shortly stated the case of the netitianer is that 

a nost of '.eider fell vacant in tho office of the >:ecutive 

ngineer, Central Ground Water Eoard, E'hubeneswar. There 

were several oaalicents out of whom the present 'Detitianar 

end Q.P. No,5 were the candidates. The comoetent authority 

il1qally selected JP I

to an unreserved category of 

post, though esaondent N0•5 belongs to a reserved coteg 

Hence this application has been filed with the aforesaid 

prayer. 

in their counter the O?poSite 3IrtieS ::lajntajn 
all 

that the competent authority  had  intery iewedLthc candidates 

and on scruitin of relevant documents and considering .the 

performance of all the candidates who were interviewed 

including thk,,t atf the oetitiçner and 3 No.5, the 

competent authority found O No.5 to be suitable and 

hence rightly, apaoihtment order ,,7es issued in favour of 

Oi N05. which should not be unsettled-rather it should be 

sustained. 

There is no aPpearance on the side of the 

petitioner. 'c hove perused the oleadings of the parties 

and we have heard Nr.7khayn Nishra, learned Standing Counsel 

in extenso. There is substantial force in the contention 

of I::r.Akhaya Nishra that a reserved category candidate 
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is not a bar from cumaeting for the 20st meant for a 

general candidete. Therefore, we find no illega lity to 

have been Corrinitted by the competent authority in filling 

up of the post meant for a general candidate by scheduled 

caste candidate. That CQart, in the representation filed 

by the oetitioner conained in nnexure-9; at ;aragraoh-1i 

it is stated that the petitioner had ajeare  for 

interview test held on 21.8.1989. Therefore the case 

set U) b' the oetltionr in his aoolioation that his 
it 

case was not cons iderA iki. t,icj ste - 

acceoted. :he cometent authority considcr 	the cases 

of all the candidate-s inrluding, the aecit toner and P 

and having come to a cnclusion that 	ho.5is suitable 

far aTacintrient to the post in question, we do not li1e 

to interfere with this matter, asoec ja ily when there is 

no case of malafide or bias set u by th petitioner. 

Hence we find no merit in this application which stands 

dismissed leaving tje 	rties to hear their own cost. 

u. 	 vxct-c i 
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